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I, the Chairman of the Committee on Private Memben' Bills and Ilesolutmns, h.n'ing 
bren amhorited by the Comminee, present (m their Ixhalf, Ihis their Ninth Reporl. 

2. The COllunillee met on the 19th July, 1967, (01'-

(I) Classification and allocalinn of tim~ for dist"llssion o( t~ Bills (f,ide Appendix). 

(Il) Examination of the following Conatitution (Amendment) Bills under R.ule 
294(I)(a) of the Rules of Procedure:-

• (I) The ConSlitution (Amendment) Bill, 1967 (Ameradmen, 01 arlic/r. 56M) by 
H.H, Maharaja Sriraj Mcgbrajji Dhrangadhra. 

• (2) Thc lAmslinltion (Arnt!mlmcnt) Bill, 1967 (Omission 01 artir/e !5R) hy 
Sbri Samarendra Itundu. 

• (!) The C..onstitution (Amendment) Bill. 1967 (Omission of artirlrs 291. ~62 
and 565) by 5hri Samarendra K.undu. . 

C .... ification and Allocation of Time to Bills 

5. The Members concerned had been invited to prescnt before the Committee their 
views or· their Bills. Dr. GO\'ind Dots, Sarv3shri l\f;ulhu Umaye and Panna Lal Barupaf 
attended the litting. 

4. After mnsidering aU aspeclS of thc Hills, Ihe Cnmmillce placed one Hill in category 
',\' and nine Bills in c:atqory 'B' and allotted time for each of these Bills as shown in 
column 5 o( Appendix. 

Enminatioa of the CooItitutioa (Amendment) Billl 

~. The Member. who had gift1l noti~ of the Bills and the reprelCnlalives of the 
Ministrie~ concerned with the Bills had been invited to be present al Ihe sitting. H.H. 
Maharaja Sriraj Meghrajji I>hrangadhra and Shri Samarendra Kundu :who is allO a 
memlx, of the Committee) attended the silting. The repr(,5enlativclI oj the MiniitricA 
of Law and Hom~ ARairs In'f(.' present. 

I'indinp of the Coaanittr.e 

6. The Committee considered the Bill, and arrived at the follOWing finding!! a5 a 
rt'lIuh o( their examination of the Bill5:-

(I) The Constitution (Amendment) Bill, 1967 (Amendmr.1I' 0/ nrtirlr. 368) by 
H.H. Maharaja Sri raj Meghrajji Dhrangadhra. 

The Bill IOUght to amend article 568 of the Conltitution 10 all to provide a spedal 
procedure for paJ.~inR u( Rills seeking If; amend articles relating 10 fundamental rights 
and Pleamble of the Constitution. 

Aher considering all aspects of the Bill, the Commitree recommended ;h .. t the Mem-
her might be permitted to move for leave to introduce the Bill. 

(2) The Constitution (Amendrnt!nt) Bill. 1967 (Omiuiofl of article 558) by Shri 
SaIlW'elltln Jtnndu, 

The Bill lOught to omit anick- 558 "f the Constitution 10 as to avoid suspension of 
fundamental riRhlS contained in anicle 19 during the period of emergency. 

·Cin:ubled to Members .. rarely (Bill Not. 1°4. 105 and 106). 
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After considering all aJpecII of the Bill, the Commitltt recommended that tbe ?fern 
II1:r might be permitted to IIlCWC for leave to introduce the Bill 

~ c J ~.', /" t ~! 

(5) -nle C"m.titution (Amrndrnem) Bill. 1967 (Omissio" of artidl'J 291. 362 and 
565) by Sbri Samarcndra Kunc1u. 

The Bill IOUght to omit articles 291, 562 and 565 of the Comtitulion with a view to 
f.lo away with the pm, pu1'ICI ... tertml' pririlqes eft~ by the former rulers 01 
die ehtwhile Indian ~tat(."I. 

Aller (uluidering all alpet.u of the BiU, thc Committee recommended that the Mem· 
bo~r miglu be permitted &0 movc for leave 10 introduce the Bill. 

7. The" CUlllluillec: tCllIlllDlelUl-

(i) that the daS!lihcati(m and alloc:ation of time '" Bills by the Committee as 
.hllwn ill Appendbl be ,,-rid IG bt the Hollie; ahd 

(ii.\ H.H. Mal"'raja Sri,..j Meghrajji Dhr .. nKildhta and Shti Samatendra Kundu 
he pemlilled to move ror leave to introchlc~ ~r (;otI.titulion (Amend-
menr) Rills. 

Nr.w DUMa; 

Ju.~1967. 
AiiidTiQ2~8-, ~IM:-r89::---:C( Sa::-r,,-:-). 

R. K. KHADILKAR. 
Chairman. 

C;,'mm;lI~e 0" Prir'att' Mt'lnln:rs' 
Bills orld R~solllt;mlS. 



APPENDIX 

S1. Name of the Bill and the Member inchargc 
No. 

Bill No. Catc:~ory Time allot-
allotted ted by the' 

CtllDmince 

1 The Companies (Amendment) Bill, 1967 (Subs,.-,,,- 88 of 1967 
hem ('I suioPfs 293A, ~2.J ere.) by Shri Mlldhu 
Lirnaye. 

2 The Industrial Disputes (Amendment) Bill. 1967 
(AmLndn,ent of .'Iions 2, 10 etc.) by Shri Madhu 

A 

Limaye. 89 of 1967 8 

3 The Constitution (Amendment) Bill, 1967 (Amend-
ment ollhe Big"''' &hedule) by Shri Inder J, 
Malhotra 94 of 1967 B 

4 The Constitution (Amendment) Bill, 1967 (Ameftd-
melf' of Mlide 48 multlu Sn-elllh Schedule) by 
Dr. Govind Dos. 95 of 1967 B 

S The Hindu MIUT. (Amendment) 8ill, 1967 (Am-
nulmmt oj section~) by Shri Panna LalRarupal. 73 of 1')67 8 

6 The Constitution (Amendment) Bill. 1967 (Amend-
ment 01 the PreamMI') by Shri Krishna Dc\" Tri-
pathi. 83 of 1967 B 

7 The Constitution (Amendment) Bill. 1967 (Ammd-
melll oj tire Sewnl" Sd,e~llle) by Shri Krishna Dc\" 
Trirathi. 82 of 1967 B 

8 The Constitution (Amendment) BiU, 1967 (IlfSert-
ion oj """ Mlicle 37A) by Shri Krishr.a Dc\' 
Tripathi. 96 of 1967 B 

9 Thc Salaries and Allowances of Members of Pnrlia-
ment (Amendment) Bill. 1967 (Amendmcnr of 
sectiollS 3, 40 eIC.) by Shri Krishna Dev Trirathi. 87 of 1967 8 

10 Thc Constitution (Amendment) Bill, 1967 (Ammd-
mnll ti articles 217. 227. elc.) by Shri Prakash 
Vir Shastri, . 84 of 1967 8 
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